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OA 1113/2000 

13.10.2000 

HON.MR.JUSTICE R.R.K.TRIVEDI,v.c. 

HON.MR.S.DAYAL,MEMBER(A) 

Heard counsel for the applicant. By means of this 

application u / s 19 of the A.T.Act 1985, the order dated 

1 6 . 6 .1987 has been challenged by which the applicant was 

c ompulsorily retired on conclusion of a disciplinary 

proceedings and applicant was also deprived of 10% of the 

gratuity and pension payable • As this application has 

been filed on 18.9.2000 i.e. after more than 13 years, we 

find no j ustification for its inordinate delay in 

challenging the order. The application is accordingly 
J-qp~~~ ....... 

dismissed~. No order as to costs. 
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VICE CHAIRMAN \ (A) 
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